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 The  poor  performance  . (Kalahandi)  ;

 of  the  Government.  agencies  both  of
 the.  Central  and  the  State  Govern-

 _'  ments  in  procuring  paddy  has  put
 Kalahandi  farmers  in  a  very  miserable
 plight.  For  vast.  majority  of.  them,
 the  primary  means  of  livelihood  is
 agriculture.  .  Their  day-to-day  living
 is  dependent  upon  the  sale  proceeds  of

 the  crops,  and  unless  they  get  remu-
 nerative  prices  for  their  produce,

 they will  face  starvation  deaths.

 ‘Th  the  absence  of  energetic  procure-

 ment  efforts  by  the.  Government
 agencies,  the  middle  men  are  having
 a  field  day,  and  the  farmers  have

 become  the  victims  of  their  machina-

 tions  and  manipulations.  The  culti-

 vators,  for  the  sake  of  their  survival,
 are  selling  their  produce  at  distress

 prices.  The  middle  men  and_  the

 business  men  have  no  compunction
 in  fleecing  the  farmers  who  have  to
 maintain  their  families  and  also  start

 agricultural  operations  for  the  next
 season.  They  do  not  have  money  to

 buy  seed  grains  for  the  next  season.
 The  agricultural  credit  institutions
 seem  to  be  living  in  their  own  ivory
 tower.  They  demand  security  in  one

 ‘form  or  other  before  they  sanction
 loans.  The  farmers  who  are  exposed
 to  sun  and  showers,  cannot  produce

 anything  tangible  as  security.

 “The  Government  of  India

 gear  up.  the  foodgrains  procurement
 “agencies  so  that  the  farmers  in  back-

 ward  districts  like  Kalahandi  are  not

 made  sacrificial  goats.
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 उक्त  ।  लाइन  जिसकी  पूरी  लगभग,

 67.35  किलोमीटर  है.  और  उस  पर

 लगभग  14. 25  करोड़  र्थे  व्यय  होने

 की
 बात

 हैं,  किन्तु  जनता  पार्टी  की  सरकार

 एवं  शैक्षणिक  दृष्टिकोण  से  अन्य
 at  के  सं गाना सर  लते  के के

 लिएः  पुन:

 उक्त  रेलवे  न  का  सर्वेक्षण  सरा  बंद  उसे

 -नान
 के  हए  मावश्यक  अरगत करें  ।..
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 _  township for  the  Farakka  Super.  Ther-
 ve

 _  wial  Power  Project  at.  ‘Farakka  is ..
 7  sought  tobe.  located  in  Malda  district.

 |  Merakka  iy  in’  Murshidabad:  district

 ‘and  it  ig  on  the  one  bank of  the
 ~~

 Ganga:  vand  .Malda  ison  the  other
 teank.  If  the  township  for  Farakka  is

 ‘built  jn  Malda  it  will  ‘present.  great

 difficulty  to:  the  workers  and  officers
 of  Farakka  Thermal  Project.  For  a

 power  plant  where  operational  pro-  .

 blems  are  to  be  attended  constantly

 this  would  also  create  operational

 problems.  Hon'ble

 whether  such  a  proposal  is  being  en-

 tertained  and  if  so,  whether  he  would

 reject  this  so  that  the  township  and

 the
 Super

 Thermal  Project  at  Farak-

 Ra  remain  at  the  same  place  parti-

 cularly  when  there  is  no  dearth  of

 place  in  Farakka.

 (v)  SUPPLY  OF  RICE  TO  KERALA

 SHRI  ए.  S.  VIJAYARAGHAVAN
 (Palghat):  Under  Rule  377,

 ।
 am

 making  a  statement.

 The  distribution  of  rice  in  Kerala

 hag  been  paralysed.  The  situation  is

 such  that  distribution  of  rice  through

 ration  shops  will  come  to  a  complete

 standstill  till  at  least  January.  It  is

 quite’  regrettable  that  the  move  to

 deny  the  supply
 of  rice  to  the  people

 of  Kerala  is  afoot  at  a  time  when  we

 are  exporting  rice  to  foreign  coun-

 tries.

 Kerala  requires  1,  35,000  tonnes  of

 rice  per  month.  But  in  the  month

 of  November,  the  Food  Corporation

 of  India  did:  not.  have  even  one  week’s
 “stock  in  its  godowns.  It  is  understood

 that  the  FCI  did  not  take  any  step.
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 to
 stock  rice  in

 time.

 As  per  rule,.  applications  for  wagons
 for  bringing’  rice  should  be  submitted.

 ohne  month  in  advance.  It  has  been

 found  on  enquiry  that  the  FCI  did  not

 apply  for  wagons  at.  the  tight  time.  .

 "By  ‘the:  time  the  application  is.sub-
 .  mnaitted  and  wagons.  made :  ‘available

 _an@  then  rice.  reaches  the  retail.  ‘erids

 fom. -  eases:  it.  wilt  be:  at

 Minister  for

 Energy  should  inform  the  House
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 leastਂ  January,
 -  In.  Tacwuary.  । the  price  ।

 of
 rice  will  be  up  by.  ।  2186  per,  Ke.

 #

 क.
 ि  in  the |  ‘distribution  of.

 -  in  Kerala  will  force  the  State
 _  Government'to  make  direct  purchases  ।

 from  neighbouring  states...  This’  will  द

 cause  ‘high  losses  to  the  State, :  .
 card  holders  wiil  have  to

 pay  shots,
 ः

 price  for
 the  rice.  क्

 Therefore,  I  request  ‘the  cover:  ह

 “ment  to  take  immediate  steps  to  send  |

 rice  to  Kerala  and  then  avoid  disrup-.__  ह

 tion  in  the  distribution  of  Tice
 through

 ration  shops.
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 SHRI  SUNIL  MAITRA  (Calcutta
 North  East):  Under  Rule  377,

 I  am
 making  a  statement,

 The  LIC  (Modification  of  Settle.
 ः

 ment)  Act,  1976  was  successfully
 challenged  first  in  the  Calcutta  High
 Court  and  subsequently  in  the  Sup-
 reme  Court  by  the  All  India  Insurance
 Employees’  Association  ang  the  Sup-

 क

 reme  Court  struck  it  down  ag  viola-
 tive  of  the  Constitution  of  India.

 Bowing  to  the  seven-judge-bench
 judgement  of  the  Supreme  Court,  the
 Janata  Government  asked  the  LIC  to.
 release  payment  of  Bonus  __  illegally
 withheld.  But  all  the  same  in  1978.0
 the  LIC  serveg  notice  under  Section
 19(2)  of  the  ID.  Act  expressing  its ~
 intention  to  terminate  the  settlement.
 Again  by  applying  9A  of  the  ID.  Act
 the  LIC  changed  the  service  condition

 relating  to  Bonus  and  deprived  the  -
 employees  of  their  right  to  it.  Not
 content.  with  it,  the  Government  of  -
 India  acting  under  Section  49  of  the  .

 .  LIC  Act  issued  a  Gazette  Notification  =.
 amending  Regulation  58  of  the  LIC.
 Staff  Regulationg  pertaining  to  Bonus
 and:  sought  to  deprive  the  employees.
 of  their.  right  to  Bonus.  Perhaps  :as  .
 8  Measure  of  abundant  caution,  the
 Govt.  of  India  again  acting’  “under

 ~  Seotion  11(2)  of  the:  LIC.-Act:  issued

 -  Gazette  notification  which  in  effect

 pening
 the  LIC

 ear

 of  their  we

 है


